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The 14th May 2015

No. 2/fzerar (01)-16/2006 -2879—In exercise of the powers conferred by proviso
to Article 309 of the Constitution on India, the Governor of Bihar is pleased to make the
following Rules to amend the Cooperative Department Clerk Cadre Rules, 2008: -

1. Short title and commencement—(1) These Rules may be called "The
Cooperative Department Clerk Cadre (Amendment) Rules, 2015".

(2) It shall come into force at once.

2. Amendment in Rule 4 of the said Rules, 2008—(1) Clause (d) of sub-rule (1)
of Rule 4 shall be substituted by the following: -

"(d) - The minimum educational qualification for appointment shall be passing of
Intermediate (10+2) or equivalent examination with knowledge of computer typing.
Minimum age shall be 18 years and the maximum age limit shall be the same as may be
determined by the State Government (General Administration Department) from time to
time."

(2) Sub-rule (2) of Rule 4 of the said Rules, 2008 shall be substituted by the
following: -

""(2) - Remaining 15 percent (15%) of the sanctioned strength shall be filled up by
the concerned Appointing Authority by appointment by promotion on the basis of seniority
of such group ‘D’ personnel working in the regular establishment of field offices of
Cooperative Department, who have qualifications of the appointment to the post of Clerk."

By order of the Governor of Bihar,
RAJESH GUPTA,

Principal Secretary to the Government.
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